
CENTRAL AJJMfl\ ISTRAT IVE TR IBUNAL 

MN GAL OE BENCH 

Second Floor, 
Commercial CornpiLcx, 
Indiranaçjar, 
M'GALORE - 56' :3T. 

Dated: 24 APR 1995 

APPL1CATICN NO. 	228 of 1995. 

APPLICANTS: Sri.D.Vasanthaseelan, 

v/s. 

RESDENTS:The Estate Manager,Research & Development Orgn., 
DRDO Complex,Bangalore and two others. 

To 

Dr.M. S.Nagaraja, Advocate,No. 11, 
First lizirt Cross,Secnd Floor, 
S ujatha Cornplex,Gandhinagar, 
Bangalore-560 009. 

Sri .M.S.Padmarajaiah, Senior Centra1--
Govt.Stng.Counsel,High Court Building, 

BangalOre-560 001, 



is 
CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH: :BANGALORE 

ORIGINAL APPLiCATION NO..228/1995 

MONDAY, THE TENIH DAY OF APRIL, 1995 

SHR1 V..RAMAKR13HNAN, 	MEMBER (A) 

Shri D..Vasanthaseelan 
Aged 36 years, 
3/0 Shri D..Doraisamy, 
6-22/14, DRDO Complex, 
C..V..Rarnan Nagar, 
Bangalore-560 093 

Advocate Dr. M - S - Nagaraj a 

Applicant 

Ve r su S 

1 	The Estate Manager, 
Ministry of Defence 

Research & Development Organization, 
Estate Management Unit, 
DRDO Toiinship, C..V.Rarfian Nagar, 
Bangalore-560 093.. 

2.. The Garrison Enigineer (P)•(I- , 
Research & Development (East) 
DRDO Complex, c..V..Raman Nagar, 
Bangalore-560 093. 

3 	Union of India, 
represented by 
Secretary to Government, 	 - 

Ministry of Defence, 	 - 

Government -of India, -- 

NeAl [ielhi, 	- 	
- -- 	 Respondcnts - 

By hri M S Padmarajaia 1 S C G S C 

ORDER- 
Shri V Ramakrishnan, Member (A) 

n~gm 	 I hc-Lve heard Dr 	M S Nagaraa or th 

icant and Shri MSPadmarajiah, thelearned senior 

rOijnrj for the repondr1t: 
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2.. 	 The applicant has challenged the order of 

eviction from the Government quarters vide order dated 

20.1294 as at Annexure A6. 	it transpires that the. 

Standing Committee of the Subletting of Accommodation 

SLOAN Committee for short) had inspected the premises 

and had submitted a 	report, 	on 	the basis of which, 	the 

Board of 	Inquiry took the vie' that the applicant had 

totally subletted his quarters 	in violation of 	relevant 

allotment rules. 	He seems to have appeared before the. 

Board of Inquiry and the Board which met: on 28th june, 

1,994 concluded that the rraterials furnished by the. 

applicant; in support of his case that he continued to be 

in occupation of the quarters could not be relied upon. 

The department: proceeded to issue orders evicting the 

applicant on 20.1-2,199 as at Annexure A. 

3. 	 Dr. Nagaraa f o r the applicant: slibmitS that 

the applicant was not aware as to the materials relied 

u p o n by the department while seeking to evict the 

applicant. 	He refers to the rept escnta':iori of the 

appi icant ddted ic. 12,04 a s at Anno><ure A5, thet 	he had 

specif ically r1neted for a co, 	o f SLOAN 1Thritter- 

report to' enb1e him to--putforth hi defence in i'pr 

perspective.. --The 1earn&counsel further 	 that 

the department had 	sd eviction ' del as at Anne'ure 

06 without fur-nishth a i'opy of tie rport and a lso 

tae 	 er b thec yptiL 	 rmaking a  

pi-icant on 1,o.12.94--d4+rirrq thr jtiquiiy n repi to the ap  
oi 

shot caun- nui :1 'e • i 	nt 	at 	1 	 D i. 	N - ar a ia 

-, 	 - 
Cnn 

/ 



says that on 16121994 the applicant had specifically 

requested for a copy of the report so as to help him to 

make out a proper defence and he also does not know as 

to why the reply given by him before the Board of 

Inquiry has been held to be unsatisfactory in the 

absence of any speaking order. For these reasons, the 

learned counsel says that the evction order should be 

quashed 

4. 	The learned standing counsel refers to the 

reply statement of respondents, which states that the 

Board of inquiry read out the relevant portion of the 

SLOcN Committee report. to the applicant as also shown 

the report to him 	Dr. 	Nagara3a denies that the 

applicant ws ever shown a -copy of 7the SLO( committee 

reprrt or that the relearit por ori were read out to 

him. 	j 	says that it is clear from the various 

communicatiorifl received by the applicant 	from 	the 
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Inquiry and a copy of the statement stated to have been 

given by Smt, Manjula, who claimthat she i- staying in 

the premises allotted to the applicant, h a v e now been 

made aval lable to the appi icant as annexures to the 

reply statement of the respondents in the rresent. OA 	I 

quash the eviction order dated 201294 as at Annexure 

AC 	qivi rig 1 ibert.y to the respondents to proceed in the 

matter as per law, after giving a further opportunit:y to 

the appl i cant. Shri PadmarajaiaI-  f o r the department 

submits tha, t the department would do so by summoning the 

applicant and hear his further submissions on the haIs 

of 	the ma.terials now made available to hirti 	'ithin - 

month f rem today.  - 	While summon irig the appi ii::ant 	Iie 

department should give reasonable notice of atieast • a 

Ieek.Atirijeto the applicant. After giving an opportunity 

the 	appl leant 	as 	r-efe.r'- r-ed to above, 	the respondents 

- 	 take further-  ( acticin 	as per law 	and 	to 	pass 

- 
f 	 approprate speaking order 

- 	, 	

- 

- 	 6;, 	 With 	the -above observations., 	the appic; 

]s'finaily disposed of with no oj- der 	as, 	tm 	cr 	t 
- :_-- 

-- 

S41- 
I)  
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